FORM A

PuBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process
for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
KRP INFRASTRUCTURES & BUILDERS PRIVATE LIMITED

RELEVANT PARTICULARS

Name of corporate debtor

KRP Infrastructures & Builders Private
Limited

Date of incorporation of corporate debtor

27/10/2009

win

Authority under which corporate debtor is
incorporated / registered

RoC-Kanpur

Corporate Identity No./ Limited Liability
Identification No. of corporate debtor

U45400UP2009PTC038525

Address of the registered office and
principal office (if any) of corporate debtor

MDH 4/36, SECTOR H JANKIPURAM
LUCKNOW UP 226026

Insolvency commencement date in respect
of corporate debtor

22.08.2023
Copy of NCLT Order Received on
23.08.2023

Estimated date of closure of insolvency
resolution process

18.02.2024 (180 Days from Insolvency
Commencement Date)

Name and registration number of the
insolvency professional acting as interim
resolution professional

Babita Jain
1BBI Regn No. IBBI/IPA-002/IP-
N00321/2017-2018/10926

Address and e-mail of the interim resolution
professional, as registered with the Board

Address: 35-B/6, Madhokunj, Ram Mohan
Plaza Katra, Allahabad-211002.

Email-_jainbabita06@gmail.com

10.

Address and e-mail to be used for
correspondence with the interim resolution
professional

Address: 35-B/6, Madhokunj, Ram Mohan
Plaza Katra, Allahabad-211002.
Email- cirp.krpinfra@gmail.com

11.

Last date for submission of claims

05.09.2023

12,

Classes of creditors, if any, under clause (b)
of sub-section (6A) of section 21,
ascertained by the interim resolution
professional

No Class of Creditors could be
ascertained at this stage.

13.

Names of Insolvency Professionals
identified to act as  Authorized
Representative of creditors in a class (Three
names for each class)

No Class of Creditors could be ascertained
at this stage accordingly No Authorized
Representative is proposed.

14.

(a) Relevant Forms and
(b) Details of
representatives
are available at:

authorized

(a)Web Link:

https://ibbi.gov.in/home/downloads
(b) Not Applicable in view of Column 13

Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of the KRP Infrastructures &
Builders Private Limited on 22.08.2023 (Order was received by IRP vide E-mail dated
23.08.2023 from NCLT Allahabad Bench, Allahabad).

[ 1P-No0321/

e @10925 =
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The creditors of KRP Infrastructures & Builders Private Limited, are hereby called upon to
submit their claims with proof on or before 05.09.2023, to the interim resolution professional
at the Address mention against Entry No.10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorized representative from among the three insolvency professionals listed

against entry No.13 to act as authorized representative of the class [specify class] in Form CA
Not Applicable.

Submission of false or misleading proofs of claim shall attract penalties.

W
Babita Jain

Interim Resolution Professional

Reg no: IBBI/IPA-002/IP-N00321/2017-2018/10926
Date: 24.08.2023
Place: Allahabad
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HEARING ON ARTICLE 370
J&K had surrendered
sovereignty upon
accession: Govt to SC

ANANTHAKRISHNAN G
New Delhi, August 24

THE CENTRE ON Thursday
told the Supreme Court that
the state of Jammu and Kash-
mir had fully surrendered its
sovereignty to the Union of
India upon accession and the
petitioners who have chal-
lenged changes made toArticle
370 have confused internal
sovereignty with autonomy,
which every state has.

“The petitioners are con-
fusing internal sovereignty
with autonomy. (As for) exter-
nal sovereignty, nobody can
dispute that it is with the
Union of India,” Solicitor Gen-
eral Tushar Mehta told a five-
judge Constitution bench
headed by CJI D Y Chandra-
chud.

“Internal sovereigntyin the
facts of our case, and in the
Constitutional structurewhich
wehaveaccepted,would mean
autonomy of the federating
units and which autonomy is
there with every state,” Mehta
submitted. “It’s actually there
with every institution; like we
are the autonomous authority
to decide a Constitutional
issue;” the CJI remarked. “But
we can’t say internal sover-
eignty vests with us.Weare an

independent autonomous
institution under the Consti-

The CJI also told Attorney
General R Venkataramani,
who, while opening the argu-
ments for the Centre on Thurs-
day,said the running theme of
his submissions will be on bal-
ancing between losing the
nation and preserving the
Constitution, that“one cannot
postulateasituationwhere the
ends justify the means”.

Mehta cited from the
Proclamation issued by Karan
Singh [son Kashmir’s hily

Union of India. S-G Mehta
pointed out to the bench, also
comprising Justices S K Kaul,
Sanjeev Khanna, BR Gavaiand
SuryaKant, that proclamation,
said that the Government of
Indian Act, 1935, which until
then governed the Constitu-
tional relationship between
J&K and the Dominion of
India, will stand repealed. It
stated that the “Constitution of
India shortly to be adopted by
the Constituent Assembly of
India shall, in so far as it is
applicable to the State of
Jammu and Kashmir, govern
the Constitutional relation-

thisStateand the

Order directing
doctors to prescribe
only generic drugs
put on hold

PRESS TRUST OF INDIA
New Delhi, August 24

IPA had met Mansukh Man-

THE NATIONAL MEDICAL
Commission (NMC) on Thurs-
dayputon hold the regulations
that make it mandatory for
doctors to prescribe generic
drugs and bar them from
accepting gifts from pharma
or d i

daviya on Monday and
their concerns over
the regulations.

The NMCinits'Regulations
relating to Professional Con-
duct of Registered Medical
Practitioners" stated that all
doctors must prescribe generic
drugs failing which they will

ised and even their

any
drugbrands.

The Registered Medical
Practitioner (Professional Con-
duct) Regulations, 2023, were
published on August 2.

However, the Indian Med-
ical Association (IMA) and
Indian Pharmaceutical
Alliance (IPA) had expressed
concern over the NMC making
it datory to prescribe

contemplated Union of India
and shall be enforced in this
State by me, my heirs and suc-
cessors inaccordance with the
tenor of its provisions” and
“the provisions of the said
Constitution shall,as from the
date of its

generic medicines saying this
wasnotfeasiblebecause of the
uncertainty about their qual-
ity.

They also suggested that
registered medical practition-
ersshouldbeallowed toattend

supersede and abrogate all
other constitutional provi-
sions.”

Mehta told the court,“This
is beyond any Instrument of
Accession (I0A) or merger. This

by
pharmaceutical c ies or

llcence to practice mayalso be
suspended fora period.

In a notification issued on
Thursday, the NMC said, "..
That National Medical Com-
mission Registered Medical
Practitioner (Professional Con-
duct) Regulations, 2023, are
hereby held in abeyance with
immediate effect.

"That for removal of
doubts, it is clarified that the
National Medical Commission
Registered Medical Practi-
tioner (Professional Conduct)
Regulations, 2023,shall not be
operative and effective till fur-
ther Gazette Notification on

ED searches bid to defame
govt ahead of polls: Baghel

HARIKISHAN SHARMA
New Delhi, August 24

ADAY AFTER the Enforcement

Directorate (ED) conducted
searches at premises linked to
his political advisorand two of
his officers on special duty
(0SDs), Chhattisgarh Chief
Minister Bhupesh Baghel on
Thursday alleged attempts to
“defame” and “obstruct” his
government ahead of the
Assembly elections due later
thisyear.

Addressing a press confer-
enceat the AICC headquarters
in Delhi, Baghel accused the
BJP-led government at the
Centre of misusing central
agencies to carry out a “politi-
cal vendetta”. He said he
was not afraid of death, or
going tojail.

“Weare from Chhattisgarh.
Neither do we fear death, nor
do we fear going to jail. Nax-
alites have killed so many peo-
ple, our main leaders were
assassinated. This happened
during their (BJP) regime. We
don’t fear death. We don’t fear
afight either,” he said.

“Raman  Singh (former
chief minister) had sent me to
jail. The BJP's 15-yearrule dec-
imated the party to 15 seats,”
hesaid.

Baghel said the only pur-
pose of the central agencies —
Enforcement Directorate (ED)
and Income Tax (IT) — was to
“defame” and “obstruct” his
elected government.“The only
purpose is political. There is
nothing more than a political
reason,’ Baghel said. “They
(BJP) started this in July 2020

after their defeat in the Jhark-
hand Assembly elections,” he
added.

Accusing the BJP-led gov-
ernment at the Centre of mis-
using these agencies, he said:
“You don’t want to contest
elections democratically. You
are using the ED and I-T to
intimidate and harass people,
toobstruct theirwork...If such
people work with such
motives, then democracy is in
danger”

He said the ED, I-Tand DRI
(Directorate of Revenue Intel-
ligence) had conducted over
200 raids in Chhattisgarh so
far.“Today, there is an atmos-
phere of fear. You know about
Sanjay Mishra (ED Director).
He has been given a task till
September 15... Hestill has 15-
20 days left,” he said.

ED chargesheet against Supertech
chairman in money laundering case

the subject by the National
Medical Cq i " The

theallied health sector.

They said the regulation
barring doctors from attend-
ing conferences sponsored by
pharma companies warrants

commission also said that it
adopts and makes effective
with immediate effect the
"Indian Medical Council (Pro-
fessional Conduct, Etiquette

is accepting of our

ion and also

and Ethics) 2002"

ruler Hari Singh] on November
25,1949, to buttress his argu-

Constitutionand surrendering
sovereignty to the Constitu-

demanded that associations
and organisations should be

ment that the wa:
completely given up to the

tion,where is'We
the people of India”

d from the purviewof
NMC guidelines.
Members of the IMA and

asif the same have been made
bythe commission by virtue of
the powers vested under the
National Medical Commission
Act, 2019

PRESS TRUST OF INDIA buyers of T164 crore.
New Delhi, August 24 The nearly 100-page prose-
cution ,ED's equiva-

THE ENFORCEMENT DIREC-
TORATE (ED) Thursday filed a
charge sheet against RKArora,
chairman and promoterof real
estate major Supertech Group,
his company, and eight others
in a money laundering case,
accusing them of hatching a
"criminal conspiracy” to cheat
home buyers.

They have been accused of
defrauding at least 670 home

Shiva Shakti Grains (India) Private Limited
Undergoing Corporate Insolvency Resolution
Corrigendum to the

[ el e o b 1 Foores Exumss arld Pumam Jagzan on

k.‘ THE STATE TRADING CORPQISATIOI! OF INDIA LTD.

4
g

NOTICE TO THE MEMBERS FOR THE
67™ ANNUAL GENERAL MEETING

SBA(1)
oﬂne  salvncy and Bankupicy Coce, 20161 f v Sk Grain [ncia) Pt L,
Corigendum o he
S hoot Paniculars AsperForm G| Extended
Fom & dated 05.08.2023 Dates
40, Lastgate fo receipt of expression of merest | 20.08.2023_|31.08.2023
.| Date of esue of provisional L of
prospactive resolution apolicants 0082023 |10.09.2023
T2 | Lasl ale o subsion o MBS T | 04 08,2023 | 15,08 2023
Wir, Dewan Asparan Nabl
Resolution Professional

I the matter of Mis Shiva Shakti Grains (india) Private Limited
R [ P.

Registored Address: Fiai no. 167, First Fioor. Surny Basant, Mohak Rayal Residency.
Sector-117, Aisport Road TOI Club. Sanozada At Singh Nagar, Punjab, 160055,
Address for Carrespondence:

SCO-B15; 1st Fioor, NAC, Manimaga, Chandigarh- 160101

jistered Ei

Pursuant to Ministry of Corporate Aflairs (MCA) Circular No.20/2020 dated May
05,

il with General Circular No, 14/2020 dated April 08, 2020, Circular
No.17/2020 dated April 13, 2020, General Circular No. 02/2021 dated January
13, 2021 and General Circular No. 0212022 dated May 5, 2022 and General
Circular No. 10/2022 dated December 28, 2022 and Circular Ne. SEBI/HO/CFD!
CMD1/CIRIP/2020/79 dated 12th May, 2020, Circular No
‘SEBVHOICFDICMOZ2/ CIRIP2021/11 dated 15th January 2021 and Circular No
‘SEBIHOICFDICMD2ICIRIP/2022/62 dated May 13, 2022, and SEBIHOICFD/
PoD-2PICIRI2023i4 dated January 5, 2023 issued by the Securites and
Exchange Board of India (SEB! Circular’} and in compiiance with the provisions
of the Act and the SEB\ (Listing Obilgalluns and Disclosure Renuuemeﬂrs)
Regulations, 2015('L
Annual General Meeting (AGH| of the Dumpanv on Thurssay, Seplember 21
2023 at 11:30 AM through VIC / OAVM facilty without the physical presenos of

Date: 25082023
Plate: Chandigaih

Emil for Correspondence: cimshivashakt @gmail com
Mob: +91 9875821482

FORM- _ [See Regulation - 15(1){a)] 1 16(3)
DEBTS RECOVERY TRIBUNAL, CHANDIGARH (DRT-2)
‘1t Flacr, SCO 33-34-35, Sector-174, Chandigarh, (Additonal space alitied on 3rd & 4th Fisor alss)|
(CASE NO. OAATOTI201T
Summaons under sub-secfion (4] of section 19 of the Act, read wilh sub-rule (24} of nule 5 of
the Dbt Recovery Tribunal (Procedure) Rules, 1993 Exh. No. 19475

PUNJAB NATIONAL BANK
Vs
GURPRINDER SINGH RAMANNA AND ORS.

(1) Gurprinder Singh Ramanna and Ors., 1st Address: H.No. 1347, Sector-14.
Faridabad. 2nd : H No.64, Sector-21B, Faridabal. 3rd Address: H. No. 3(GF),
Seclor-18A, Chandigarh, &th Address: FlatNo. D-5, 101, Pur Consinucton

(2) Sh. Charaniit Singh Slo Lt Sh. Mahinder Singh, Rio No. 84, Secior - 216
Faridabad

SUMMONS
WHEREAS, OA/T012017 was listed before Hon'ble Presiding OficerRegistrar on
27072023,
WHEREAS this Honble Tribunal is pleased to issue summons/ notics on the seid
Agplicaton under secton 19(4) of the Act, (OA) fied against you for recovery of debs of
Rs.23,62439.

The Notice of the 67th AGM and Annual Report of the. company!uthe Financial
Year ended on March 31, 2023, along with legin details for joining the 67" AGM
through VC / OAYM facifity including e-voting will be sent only by e-mail to al
those Members, whose e-mall addresses are already regislered with the
Company or Registrar and Share Transfer Agent or wilh their respeciive
ﬂepﬂsltury?amuganh('DF ; Members can Jmnand pamnpa-emlheu?"AGM
thiough\ ided
inthe Nnhrp
forthe rmrpasenl reckoning meuumum under Seclmn 3o theACL The Notce
ofthe mpany's
webg LB (wvtw stclimited co.in}, Stock Exchanges' websites
(www.bseindia.com and www.nseindia.com) and on tha website of Cantral
imited (*CDSL

“The Company Is poviding remots e-voting [prior 15 AGM) and e-voling (during
the AGN) faiity {0 al s Members enabiing them fi casl iheir voles on all the
resolutions set out in the Notice of the 67° AGM. Detaled instructions for remote
e-voling are pravided inthe said Notice.

Membars who have nof registered their o-mail address with the Company or
RTA, can regisler their e-mail address for recaipt of Notice of 7th AGM, Annual
Report and Iogin deiails for joining the 67° AGM through VC ! OAVM faciily
including e-voling by sending a request to Mis MCS Share Transfer Agents
Limited, Registrar and Share Transfer Agent through e-mail at
admin@mesregistrars.com of o the Company al cs@stelimited.co.in,
provkiing their name, folko aumber/DPID & Client ID. client master or capy of

In aczordance with sub-section (4] of section 19 of the Aet, you, the defendants are
directedas under
o o

ef prayed for
should not e granted
() to disclose parl

ulars of properties or assets other than properies and assels

account statement fin the case of demat holding), capy of shars
oerm'\ca‘e front and back (in the case of Dhys\ca\ heldings), seif- attested
of the PAN card and self-ati 1 Cardin

lent of charge sheet, was filed
before Special Judge Devender
Kumar Jangala, claiming there

directorsand promoters stems
fromaclutch of FIRs registered
bypolice in Delhi, Haryanaand
Uttar Pradesh. The ED counsel
had told the court that the
anti-moneylaunderingagency

assufficient

the matterrelated

cute Arora for laundering
money. Arora was arrested on
June 27 under the criminal sec-
tionsofthe Prevention of Money
Laundering Act after three
rounds of

to 26 FIRs registered by the
Economic Offences Wing of
Delhi, Haryana and Uttar
Pradesh  police against
Supertech Ltd. and its group

alleged criminal

The money-laundering
case against the group, its

® 69TH NATIONAL FILM AWARDS
Rocketry wins best feature; Alia,
Kriti, Allu Arjun get acting honours

PRESS TRUST OF INDIA
Mumbai, August 24

HINDI FILM 'ROCKETRY: The
Nambi Effect’on Thursday won
the National Award for best fea-
ture film while Alia Bhatt and
Kriti Sanon shared the best
actress prize for their roles in
Gangubai Kathiawadi and
Mimi,respectively.South super-
star Allu Arjun was judged the
best actor for the Telugu film

Pushpa: The Rise (Part 1),
The National Awards for ~UnionI&B Minister Anurag Singh Thakur with the jury
2021 were announced by film-  members in New Delhi on Thursday. P11

maker Ketan Mehta who

headed the 11-memberjury.
The National Film Award for
best director went to Nikhil

tion. Theavard forbest popular
film p

bestdlaloguewn(er whichwent
and Prakash

entertainment went to the Tel-
uguversion of the multilingual

Mahajan for Marathi film
Godavari.Pankaj Tripathi was

named best supportingactor  film RRR.Gangubai Kathiawadi
for Mimi and Pallavi Joshi the  won five National Film Awards.
best supportingactress for The  ItsdirectorSanjay Leela Bhansali

Kashmir Files. won two — best

Kapadla and best make-up
artist for Preetisheel Singh
D’souza.

The Indira GandhiAward for
best debut film of a director
‘went to film Mep-

The Kashmir Files, directed
by Vivek Ranjan Agnihotri, also
won the Nargis Dutt award for
best film on national integra-

writer (adapted) along with
Utkarshini Vashishtha and best
editing for the film.

The other awards were for

padiyan,whereas the prize for
best film on social issues was
given to Assamese film
Anunaad-the Resonance.

conspiracy, cheating, criminal
breach of trust and forgery.

“Good cinemagetsacknowl-
edged and a pat on the back
from a respectful jury always
bringsjoy,”said Bhansalisaid on
Thursday after the awards were
announced.

“I'm happy for everybody
who haswon, my filmand other
films, and everybody, who has
won. Good cinema gets
acknowledged and a pat on the
back from the government,and
nationallyand fromarespectful
jury, it always brings you joy,”
Bhansali told PTL.

“As far as cinema is cele-
brated from all over India, it isa
wonderful moment forall of us.
Pmtoohappy; hessaid.

Gangubai Kathiawadi,which
had its world premiere at the
72nd Berlin International Film
Festival, was adapted from a
chapter in Hussain Zaidi’s book
Mafia Queens of Mumbai.

The film’s star cast also
included Ajay Devgn, Shantanu
Maheshwari, Vijay Raaz, Indira
Tiwari, Seema Pahwa and Jim
Sarbh.

supportforregistering e-mailaddress.

Any person, who acquires shares and becomes Member of the Company after
the date of electronic dispatch of notice of 67" AGM and halding shares as on the
cul-off date |.e. Wednesday, September 13, 2023, may ablain the Lagin ID and

i .
(%) you are restrained from desiing wilh or disposing of secured assets ar such ofher ¥ A e AGM or
assels and properles disclosed under serial number A of the original applcation com

! minee-
W) by way of sale,lease ofolbenuise, except in vmng Systam, you may refe e Frequonty Acked uuesuonslmuslanne
ofhis busi otherassels g

anc properties spese ordisciosed unde serial nomber 34.of e orgial applisaton
without e priorappeoval of he Tribun,

ntact Mr. Rakesh Dalvi, Sr

lanags tollfree no. 1600
The ahme omatonis being issued for e nformalon and benef of al me

,,S‘sp SP REFRACTORIES LIMITED
W !511 (Formerty known as "SP Refractories Private Limited”)
(A Group of Mr. Prabodh 5 Kale)
CIN: L51909MH2007PLC167114
REulslﬂeﬂ Otfice: : W-10, bl-11/1 & M-11/2, MIDG. Hingna, Nagpus-440016

fice No.: 07104-235388/235309 | Mob No: 9422103525

Emi\l sprefractory@gmail.cominfo@sprefractories.com
‘Wetsite: vww.SprefTactonies.com

ICE OF ANNUAL GENERAL MEETING (AGM)
AND E-VOTING INFORMATION

are hereby informed that the 16 Annual General Meeting (AGM)
uf the members of SP REFRACTORIES LIMITED wil be heid on Thursday, the
21°'day of September, 2023 at 11.30 AM. al the Registered office of the Gompany
al M-10, M1 & M-11/2, MIDC Indusirial Area, Hingna Road, Nagpur,
Maharashira- 440016 India (0 lransact e businesses as et forth i the natice of
the AGN which will be sent to the shareholders for convening AGM of the Company.
Pursuant to the provisions of Section 108 of the Companies Act, 2013 read
with Rule 20 of the Companies (Management and Administration) Rules. 2014
fas amended) and Reulalion 44 of SEBI (Listing Obligations & Disclosure

Requiations 2015 (as amended) the Company is offering e-vafing
facilty 10 all the respected members to enable them to cast their valuable vote on
the tem of business 10 be transacted a the meeting.

Notice and Annual Report wil aiso be available on the Company's website al
hitps://www.sprefractories.com/investor and an the wabsite of stock exchange

Manner of registering/updating email address:
Those sharehoiders who are holding shares in mode and have nm

FORM
_ PUBLIC

A

(Under
(Insolvency Resoluti

the Insolvency and Bankruptcy Board af India
for Corporate 2016)
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26028

G AckFess and el of e e
skt professiors, s negiered
[uith e B
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e
& | Psoveney cammencenient. date n 22082023
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7 |Esrrones ey | 1602
rsohton roccss Dot}
& oo s vegition b | Babha T
1281 R Mo

IBRUIPLO00/ P00 2047 2018/ 10825
Auddress:
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875 Mo.\‘nwm R Motsan Pen Fatza,

in the Alc of MIS Sahni Agencies Put. Ltd.
fable circumstances.

s per afaresaid circulars, the Notice

2/2022 dated Sth May 2022, respectively permitted the holding of AGM thiough Video Conference (VC) or Other Audio
Visual Means ("OAVM), In compliance wath these Circul
(Listing Gbigations and Disclosure Requirements) Regul
September, 2023 at 11:00 AM through VC/OAVM

of AGM along with the Annual Report for FY 2022-23 is permitted 10 be sent only by

o ather assets and properties.In he ordinary course of business and deposit such saie | | Mermbers
P i instui C‘rcu\ar
interest oversuchassets
You are also direcied o fle the wilten statemen wih a copy thereof furmished to the | | Forand on behalfof
agpiicant and to appear before Registrar on 0210912023 at 10:30AM. faiing wiich the | | The State Trading Corporation of india Limited
application shallbe heard and decided in yourabsence. Sdl-

== 24.08.2023 O LBl

Signature of the officer Authorised la Issuie summons HNew Dolhi OMPANY Scretary,
i - RACL Geartech Limited
ASSET RECOVERY BRANCH; Ground Floor, Regd. Office: 15th Floor, Eros Corporate Tower, Nehru Place, 9

siddara Excave Asram Choi, ow el New Delhi - 110019 (india) T

Pin-110014. Ph.: 01t "“"m 26349590 Tel No.: 0120-4588500 | Fax No.: 0120-4586513 “GEARS acto

E-mal: o0 RACL Email: i com Websi i af htps://www.nseindia.com,.
o ; : y ~

TS Gortgendum rotce T rofeence (o o| | AAeabiadl CIN : L34300DL1983PLCO16136
E-auction to be held on 14.09.2023, published il
in this newspaper on 23.08.2023. Out of which The Ministry of Corporate Affairs ["MCA”) has vide its circular no. 20/2020 dated 5th May 2020, Circular no. 02/2021 dated 13th
Wo aro illdtawing the aucion of propery| | January 2021, ircular no. 19/2021 dated Bih December 2021, cicular o, 2172021 dated 14th Dicember 2021 and cicular 10

and the relevant prowisions of the Companies Act, 2013 and SEB|
s, 2015, the upcoming AGM of the Company will be held on 1

ity ol fts Memberssvr\\arm earler practices

il 106 are already the Company/. The Company

23 and login detasfor - mnm ek your reqistared E-mail address. In case you have nat registered your E-mail 1D

tary, GM alang with Annual Report for FY 2023-

Whilst care is taken prior to
of isi

P! with the
copy, itis not possible to verify

plesse follow the
P and fogin details for E-vating.

to reqister your E-mail D for obtaning Annual Report

thelr emall addrasses with their depository

TequESted 1o registerLpdate their email addiesses with e relevant ﬂ:pcsnmy
participantis)

Manner of casting vote through e-vating:

The: Company will be providing femote o-voing faciity to all its sharenolders
to cast their votes on the businesses as set forth in the notice of AGM and the
tacilty of voting through ballat paper would alsa be avzilable during the AGM.
The login credentials for casting voles through remote e-voting shal zlso be
made available to the shareholders through e-mall. The Company has availed the
services of National Securities Depesitory Limited (NSOL) to facitale e-voting. The
datalled procedure for casting votes tarough remote & voting shall be mnwm-d
in the notice of AGM and the same will be avaiable on the website of Compa

its contents. The Indian
Express (P) Limited cannot be Physical
held responsible for such Halding

contents, nor for any loss or

damage incurred as a result of

transactions with companies,
« o

tered al

Send a request (o Regstar and Transfer Agents (RTAY of the Company, MAS Services Limited at

infa@massarizcom providing Folio number, Name of the Shareholder, Scanned copy of tha Share Cartificate (Front

and Back), Sell-attested scanned <opy of PAN Card and Asdhar Card) for registering the E-mall address

Fleise send your Bank details with original cancelled cheque to our RTA at MAS S

s e v hasecl N DR 10038 Shangaith eser edrihomg Joof Al ne fE e e b1
o

PLEASE UPDATE THE SAME ON OR BEFORE 25° AUGUST, 2023,

imited, T-34 2 Floor,

il

ising in its
or Publications. We therefore
af

recommend readers Hokng

Flease contact yaur Depositary Partiopant (D) and register your E-mal address as per the proess advised by DP
Plaase update your Bank Details also, with your
PLEASE UPDATE THE SAME ON OR BEFORE 25" AUGUST, 2023.

d on the website of NSDL at
sdl.com. The remote e-voting

rsokition potessionsd

| Bl b fesdgniloon
05082053

|dteise @) of susectan (54 of secion
21, ascertanea by e interr resner
pressscns)
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corporate

Notie 15 herety gven thet. e National Compary Law Tihunay has oracted Tie
the!

n Saturday, 16"
September, 2023 at .00 A M. IST 2023
at 5.00 RM. IST. During this period, Members may cast their vote elecironicaily
The remote e-voting madule shall b disabled by NSDL thereafter.

The: Renistar of Membars and Share Transfer Books of the Gompany shall remain
closed from Thursday, 14" September, 2023 to Thursday, 21 September, 2023
{ooth days inclusive) for taking record of the Members of Company for the purpase
of 16* (Sixteenth) AGH

necessary inquiries
before sending any monies or
entering into any agreements
with advertisers or otherwise
acting on an advertisement in
any manner whatsoever.

The Notice of AGM and Annual Repart for Y 2022-23 will alsc be available on Company's website rviracigeartech, com and
website of BSE Limited at wwbseindia.cim, Members attending the meeting thro
purpose of Quarum under Section 103 of the Companies Act, 2013,

b MG/ QAWM shall be zounted for the

For RACL Geartech Limited
leha Bahal
Company Secretary & Complianee Officer

Further, Friday, 8 f. 2023 has been fixed as record date for the purpose
of e-voling entiflement and for determining the names of eligible members
Far P

23.08.2023fom NCLT Allahabad

22062023 (Order
‘ahaba)

19 SUBTIR ekl claims With prool on o efore 05,09.3073, @ e nienm Tesoltion
professional at the Address mention against Entry N
The financia cledlmrssna ) submit theie claims

h pmnf iy lestronic means only. Al

choice of

CA ot Applicable.

Place: Nagpur
Date: 24.08.2023
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Date: 24.08.2023 Babita Jain

ta Prabodh Kale | §f prace: antanabad Interi Resolution Professional
Reg vo: BBL/PA 007/ 1P HOX 2017 2018/10926

Tucknow



